
of in tro d u c tio n  o f new  “P ush P u ll T ra in ” be tw een 
Shoranur and N ilam ber as announced In the Railway 
Budget;

(b) if so, the details thereof; and

(c) the time by which it is likely to be introduced?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) to (c). It has 
been decided to in troduce D iesel M ultiple Unit/Push 
Pull services in Shoranur-N ilambur section as and when 
such rakes become available from the production units/ 
workshops.

[Translation]

Increase of capacity of Telephone Exchanges

2995. SHRI GANGA RAM KOLI : Will the Minister 
of COMMUNICATIONS be pleased to state :

(a) w hether the Governm ent propose to increase 
the capacity of te lephone exchanges in the country, if 
so, the time by which it is likely to be implemented;

(b) w hether there are techn ica l fau lts  in all the 
telephone exchanges of Eastern Rajasthan;

(c) if so, the reasons thereof;

(d) whether the Government propose to computerise 
all the telephone exchanges in the country; and

(e) if so, the time by which this work is likely to be 
completed?

THE MINISTER OF COMMUNICATIONS (SHRI BENI 
PRASAD V AR M A ) : (a) Yes, S ir . 'T h e  te le p h o n e  
exchanges in the country are expanded according to 
the Annual Plans . These plans are prepared every 
year according to budget allocations.

(b) No, Sir. Occasional faults when occur are getting 
cleared immediately.

(c) Does not arise.

(d) Yes, Sir.

(e) All e lectrom echanical exchanges are proposed 
to be converted into electronic exchanges during the 
9th Five Year Plan.

Corruption and negligency by Employees

2996. SHRI MOHAMMAD ALI ASHRAF FATMI ;
SHRI KASHIRAM RANA :

Will the M inister of COMMUNICATIONS be pleased 
to state :

(a) whether it is a fact that it takes many days to set 
a te le p h o n e  in o rd e r b e ca u se  o f co rru p tio n  and 
n®gligence of em ployees;

(b) If so, the reaction of the Government thereto;
and

(c) w h e th e r re s p o n s ib ility  o f any o ff ic e r  and 
employee has been fixed in regard to set a telephone 
in order and telephone subscribers have to set their 
telephones in order by spending money them selves?

THE MINISTER OF COMMUNICATIONS (SHRI BENI 
PRASAD VARMA) : (a) No, Sir.

(b) and (c). Whenever complaints of corruption and 
negligence are received from subscribers prom pt action 
is taken to fix responsibility and to punish delinquent 
o ff ic ia ls . T he re  are d e s ig n a te d  o ff ic e rs  w ho are 
responsible for setting telephones in order.

[English]

EST Act

2997. SHRI T. GOVINDAN : W ill the M in ister of 
LABOUR be pleased to state :

(a) whether the Governm ent have received any 
proposal from the Government of Kerala for issuing a 
statutory notification exempting all the Khadi production 
units functioning under the Khadi and Village Industries 
Board and other institutions from the operation of ESI 
Act and issue order for the to ta l w ithd raw a l of the 
R evenue R ecove ry  P ro ce e d in g s  and d ro p p in g  of 
p ro s e c u tio n  s teps  re s to re d  to by the  S ta te  ESI 
Corporation in Kerala; and

(b) if so, the details thereof and the action taken by 
the Government thereon?

THE M IN ISTE R  OF LA B O U R  (S H R I M. 
ARUNACHALAM) ; (a) and (b). Yes, Sir. In July, 1996 a 
memorandum was received from the G overnm ent of 
Kerala for issuing s ta tu tory N otifica tion fo r grant of 
exemption from the ESI Act to all Khadi P rodi tion 
Units function ing  under the KVI Board. The m atter 
regarding coverage of the KVIC units under the ESI Act 
has already been examined. The view taken is that 
workers engaged in the Khadi and Village Industries 
C om m ission  un its  are usua lly  am ong the  po o re s t 
sections of society and as such need protection of the 
ESI Act. It is therefore not considered desirable to 
exempt the Khadi and Village Industries Units from the 
operation of the ESI Act.

Re-naming of the Airports

2988. SHRI KASHIRAM RANA : Will the Minister 
of CIVIL AVIATION be pleased to state :

(a) w he ther som e requests from  va rious  S tate 
Governments for re-naming some of the airports in their 
respective States are pending with the Government;

(b) if so, the details thereof;


